0.A, Los. 184/91,

BEFORE TFH:

BOMBAY BENCH,
kX ok k%

186,91,

CENTRAL AIMINISTRATIVE TRIBUNAL

BONMBAY

418/91,

419/91,

-

420/91,

l.

10.

11.

- Gultekadi,

13.

.Gultekadi,

. Gultekaci,

Gultekadi,

425/91,

402/91, 412791, <14/91,

. 435/91%,

436731, =3179%,

466/91 & 467/91.

C.B.Sathaye,
T=98, 0l¢ E&T uolony,
Pure 411 001,

V.M.Gujarathi,
F-91, Olc F&T Colony,
Gultekaci, Fune 411 0C1.

V.V.Joshki,
F-57, 01¢é pP&T Colony,
Gultekaci, Fun€ 411 001,

G.B.Patankar,
F-88, E&T Colony,
Gultekaéi,

G.L.Kanitkar, .
F-85, 0l¢ P&) Colony,
Yune 411 001.

I'l - P':. Vani rl
F-52, 0l¢ P&T Colony,
Gultekaci, Punc 411 001.

Ke Sa Kheéekar,
Gultekaci, Pune 411 001,

NI Autece,
T-134 -Clc F&T Colorny,
Guliekaci, FEFuns

F.L.Xulkarni,
F=-50, 0lc I&1 Colony,
Gultekaci, Pune 411 OCl.

I‘:.D oGoc} s€,
1-01l, Clc r&T Colony,
Fune 411 001,

B.S.S8haikh,
T-27, 0l¢ F&T Colony,
Gultekadi, rune 411 0OCl.

1:'- RQ Pcti l
T=13, ©l¢ P&T Colony,
Fupe 411 001.

M.R.Kulkarni,
=140, 0l¢ F&T Colony,
Gulteka¢i, Fune 411 001.

Fune 411 001.,

411 001,

*
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*

Applicant
(oA 184/91)

Applicant
(oA 186/91)

Applicant
(0n 418/91)

Arplicant
(Qa 419/91)

applicant
(OA 420/91)

Applicarnt
(Oa 425/91)

arplicant
(08 402/91)

Appli:ant
(04 412/91)

Arplicart
(OB 414/91)

Avplicart

{0A 435/91)

Arylicarnt
(0A 436/91)

Ap}li:ant
(Ca 437/91)

ar: licant

(04 466/31)
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14. sSmt. 3.R.S8atpute,
T=144, 0Olc F&T Colony, -
Gultekadi, Fune 411 001.  ees Arplicant
| (0A 467/91)
v/s

Union of Incic & Ors. ess ResroOncents

CO=AM : Fon'ble Vice-Chairman, Shri U.C.Srivastava

Appearances:

Mr. S.F.Kulkarni, Advocate
for the applicant ang
Mr.F.M.Frachan, Advocate
for the responcents.

ORAL JULGEMENT3 ' Dated : 29.8.1991 #
{Per. U.C.Srivastava, Vice-Chairman) :

In_all these cases, some of whizh have been

listec fdr hearing (sl.no.1l to 6) and some of which

. are listed for admission hearing (sl.no.7 to 14)

the counsel for the perties have stateé that the
roint involved in these applications is one arné andé same

as such counter afficavit filed can be read in &ll the

other ap{lications an¢ all can be (isrcsed of together,
Accorcéingly arylic=tions 2t Si.1.0.7 to 1é.are aémitted'
arnc I proceel to cdispose of sll the aprlications "
together. Learned counsel for the arrlicants

contenceu that he is challenging the aétion of tte
Orrosite parties in taking proceecings aQainstthe
applicarts uncer Fubklic Fremises (Eviction of
Unauthbrised Jccupantes) Act onlthe ground of c¢iscrimie-
nation as irn réspect of 13 other enyloyces were allowed
to stay in the premiseé. Tre learrne¢ coungel for the
responcents producec before us & letter of the Director
ol Fostal services datec Z1.8.391 acdressed to the
Estate Cifice;/chiéf Pcét raster Genefal, Maharashira

Circle, in which it has beern clearly stated that out

i
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df thdsé 13 occupantslwith Qhom applicants are
claiming éiscrimination 11 have creditea the amount of
arrears of licence fee and have produced the receirt
and that they have vacatea ke premises. The remaining
two ¢id not crecit the arrears of licence fee and

therefore théir premises hdve been vacated from them

and a panchanama has been prepared anc the same has

been sent. Shri F.M.Prachan, learned counsel for the

responcents dlso mage & statement in this behalf. 1The

. learned counsel for the arplicants accepte¢ this position

ané saifé that in view of this present position it will
not be possibBle for him to convince the court the
pleas which he has raisec but he prays that some
reasonable tﬁme;maf be granted to the aﬁplicants to
vacate the premises ana prays éhat three months time
may be grantéd to-the ary licants to vacate the premises.
The prayer aﬁpeérs to be reasonable anc accoraingly-
time upto Zlst Lecemﬁer 1991 is grantea to the
aprlicants to vacate the premises. Till then tre
applicants shall not be evicctec by the responcents.
The applicantls shall hancover the vacant position of
the premises in their rossession by 21.12.1991 or any
cate prior tg the cbnvenienée of the responients after
piving them due intimation of the cate on which

‘ ' , undu
rosession isIto be taken., This shall not ke omEe any
other person “4dn therpfemises in any manner arc shall
also.c;ear akl £h£ Gues before they vacate the premises,

With thisc observations the apylications stancé Cisposec

"of finally with 1o orcder as to costs.
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